
CENTRAL administrative tribunal
PRTNCTPAI, bfnch

O.A. NO. 562 of 1998

New Delhi, dated this the 21st May.
r. AHTrP VTCF CHAIRMAN (A)

SSn^blI or! ^I'Oeoav^lli, -member (,I)
'S;^i::fshE~sE Hussain,
R/o Adarsh Colony,
Bombapar,

Olst. Gha;!labad (U.P- 1 . .

(By Advocate: Shrl Yogesh Sharma)
Versus

'i: Union of India through ^
the Secretary',
Ministry of Defence,
New Del hi .

,  2. .The Director General,
Ordnance Factories Bo.2<rd,
10-A, Auckland Road,
Calcutta.

3. The General Manager,
Ordnance Faictory,
Mura'dnagar, , r, ^
Dist. Gha^iabad (U.P;. )

ap

R

1 998

plicant

FSPONDFNTS

ORDFR (OraJJl

^ o AnTCP VICF CHAIRMAN .(Al
ov unM - Ri. F MR R.-^-„AD1GF^.....V1L^^^^

Applicant prays for arrears of difference
of pay of her hushand frOM the date of his
.beorption fro™ the post of Taillor 'C to the
post in which 'he died in harness which has been
.canted to an the siMilarly situated persons.

I

7. we-have heard Shri Vogesh Sharma for
applicant.

3". Shri Sharma states that applicant s
representation dated 2.7.97 (Ann. An) still
remain undisposed of by respondents.
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<4. We dispose of this O.A. at the with

the direction to the respondents to dispose of the

aforesaid representation and pass a detailed,

speaking and reasoned or.der in accordance with

law, rules and instructions including the Hon'ble

Supreme Court's judgment, dated 77.7.95 in SLP No.

1 1 126/95 Shiv Charan Lai & Ors. Vs. UOI & Ors.

to the extent that, the same has a bearing on the

facts of the present, case^ within three months from

the date of receipt, of a copy of this order^ under,

intiamtion to applicant.

I
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5. If any grievance still survives it.

will be open to applicant to agitate the same
I

through appropriate original proceedings

accordance with law if so advised.

6. Thesis disposed of accordingly at. the

admission stage itself. No costs.

(Dr . A.. Vedaval 1 i ) (S.R. Adige)
Member (J) Vice Chairman (A)

/GK/


